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MADHYA PRADESH BILL
No. 28 or 2016

THE MADHYA PRADESH AYURVIGYAN PARISHAD
(SANSHODHAN) VIDHEYAK, 2016

A Bill to amend the Madhya Pradesh Ayurvigyan Parishad Adhiniyam, 1987.

Be it enacted by the Madhya Pradesh Legislature in the Sixty-seventh Year of the Republic
of India, as follows —

Short title. 1. This Act may be called the Madhya Pradesh Ayurvigyan Parishad (Sanshodhan)
Adhiniyam, 2016.

Amendment of 2. In Section 24 of the Madhya Pradesh Ayurvigyan Parishad Adhiniyam, 1987 (No. 11 of
Section 24. 1990), in the proviso, after clause (i), the following clause shall be inserted, namely :—

"(ia) the persons posted in the Government health institutions or centers of allopathic
system of medicine and possessing graduate degree in Ayurvedic system and
Unani system included in Second Schedule of the Indian Medicine Central
Council Act, 1970 (No. 48 of 1970) and registered with the Madhya Pradesh
Board of Ayurvedic and Unani Systems of Medicine and Naturopathy and have
undergone training specified by the Government, from time to time, shall also
be eligible to prescribe medicines under modern scientific medicine which is also
known as "allopathy” and such other medical procedures to the extent of training
provided under the Madhya Pradesh Ayurvedic, Unani Tatha Prakritik Chikitsa
Vyavsayi Adhiniyam, 1970 (No. 5 of 1971), and shall not be punishable under
this section for prescribing allopathic medicines;

STATEMENT OF OBJECTS AND REASONS

In view of shortage of medical practitioners in various health institutions and centers of the State, it has been
decided to post Ayurvedic and Unani Medical practitioners in such health institutions and centers after giving them
training in modern scientific medicine i.e. Allopathy and to allow them to practice modern scientific medicine to
the extent of training received by them. Therefore, Section 24 of the Madhya Pradesh Ayurvigyan Parishad
Adhiniyam, 1987 (No. 11 of 1990) is proposed to be amended suitably.

2. Hence this Bill. ~

BHOPAL : SHARAD JAIN
Dated, the 5™ December, 2016. ) Member-in-Charge.
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